ITEM NO.15 COURT NO.1 SECTION PIL-W
[Part Heard]
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal) No(s).260/2018
[Diary No.32319/2018]
ROMILA THAPAR & ORS. Petitioner(s)

VERSUS
UNION OF INDIA & ORS. Respondent(s)
Date : 20-09-2018 This petition was called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD

For Petitioner(s) Dr. Abhishek Singhvi, Sr. Adv.
Dr. Rajeev Dhawan, Sr. Adv.
Mr. Amarendra Sharan, Sr. Adv.
Mr. Prashant Bhushan, Adv. [AOR]
Ms. Vrinda Grover, Adv.

Mr. Amit Bhandari, Adv.
Mr. Avishkar Singhvi, Adv.
Mr. Susan Abraham, Adv.
Mr. D. Suresh, Adv.

Mr. Soutik Banerjee, Adv.
Ms. Ratna Appnender, Adv.
Ms. Cheryl D’Souza, Adv.
Ms. Madhur Bhartiya, Adv.
Mr. Ankit Grewal, Adv.
Ms. Nidhi Ram, Adv.

Mr. Harinder Neel, Adv.
Mr. Omman Kuttan, Adv.

For Respondent(s) Mr. Tushar Mehta, ASG
State of MaharashtraMr. Nishant Ramakantrao Katneshwarkar,Adv.[AOR]
Mr. Kanu Agrawal, Adv.
Mr. Manan Popli, Adv.
Mr. Ranvijay Singh, Adv.
Mr. Shantanu Sharma, Adv.
Mr. Rajeev Ranjan, Adv.

Union of India Mr. Maninder Singh, ASG
EZ;Z:f“d Mr. R. Bala, Adv.
Bate: o01adood Mr. Rajat Nair, Adv.
Reason =1 Mr. Prabhas Bajaj, Adv.

Ms. Swati Ghildiyal, Adv.
Mr. Sachin Sharma, Adv.
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For Applicant (s) Mr.
Ms.
Ms.
Ms.
Ms.

Mr.
Mr.
Ms.
Ms.
Mr.
Mr.
Ms.
Mr.
Mr.
Mr.

Mr.
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Harish N. Salve, Sr. Adv.

Devanshi Singh, Adv.
Diksha Rai, Adv.

Palak Mahajan, Adv.
Diksha Rai, Adv. [AOR]

Anand Grover, Sr. Adv.
Nihal Sing Rathod, Adv.
Tripti Tandon, Adv.
Nehmat Kaur, Adv.
Jagdish Meshram, Adv.
Paras Nath Singh, Adv.
Sangita Madan, Adv.
Jitendra Ashok, Adv.

Aakarsh Kamra, Adv. [AOR]

Abhishek Kumar, Adv.

Shiv Sagar Tiwari, Adv.

[AOR]

the counsel the Court made the following

ORDER

Hearing resumed and concluded.

Judgment reserved.

Written notes of submissions, if any, are permitted to be
filed by Saturday, the 22" September 2018.
Interim order dated 29.08.2018,

extended, shall continue till the pronouncement of judgment.

(Subhash Chander)

AR-cum-PS

which was further

(H.S. Parasher)

Assistant Registrar
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